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1 2 3 4 5
13. M/s. Gujarat 1 yres 

Limited, Baroda
Auto. ly res  & 
Tubes

4 (JO IL

H .  M/s. A ndhra Ptadesh 
Automobile Tyres &. 
Tubes Ltd. Hyderabad

do 4.00 IL

15. M/s. Webstar Ltd. 
Burdwan, West Bengal

do 4.00 !L

16. M/s. U. P. Tyres A 
lu b es  Ltd.
Rai Barcily, U.P.

Scooter Tyres and 
Tubes

5.00 TL

A N N EX U R E-II
Capacity Registered with D G T D  

for the manufBcturer of Scooter/ 
Motorcyclc and  Moped tyres and 
tubes.

Name of the Company
Capacity

resistered
]>cr
annum
lakh Nos.

1. M/s. Sainik Tyres Ltd. 
Jind.

1.20

2. M/s. Ajanta Rubber (P) 
Ltd. Broach.

0.S4

3. M/S, Falcon Tyres Ltd. 
Mysore.

2.00

4. M/s. Rustom Tyres Ltd. 
Anklesbwar,

3.36

5. M/s. Raison Cycles (P) 
Ltd. Ludhiana.

4.50

6. M/s. Wearwell iy rcs Hl 
Tubes InduJitries, Bhopal.

2.10

7. M /s. Shctye ly re  and 
Rubber Industries, 
Bicholim, Goa.

9.00

8. M/s. D ew an T y re  (.P) 
Ltd., Meerut.

5.00

9. M/s. Banglore T ubes (?) 
Ltd., Bangalore.

4,00

10, M /s Trivandrum Rubber 
Industries, Irivandrum.

0.75

11. MjS. Falcon iyrcs Ltd. 
Bangalore (Plant in 
Gujarat StateJ.

6,00

12. M/s. Hindustan Tyres & 
Tubes Ltd., Ludhiana.

3.00

13. M/s, S,R. Nagpal & Sons 
(India) Bombay. —  

Total >

4.00

45.73

Industrial Disputes Act, 1947 — 
fneffecttve in Implementation

3565. SHRI SANAT K U M A R  
M A N D A L  : Will the Minister o f  
LABOUR be plca'icd to state ;

(a) wlietlicr ihc working of 
Industrial Disputes ^ c t ,  1947 and 
the functioning ol' Uie Labuur 
Courts and Industiiai liibuiials in 
Delhi over tlie last many vears has 
led Government to the conclusion 
that this welfare legislanon lias been 
lendered meaninglcs;. ami indlcctivc 
in implcmentaiiojj; and

(b) if so, wliat steps Government 
propose to take to make this Act 
mote effective and foil all attempts 
by the employers and otiicr agencies 
to render it meaningless and in-
cflcctive?

m i i  M INISTER OF SI ATI. IN 
THE M INISTRY O f LABOUR 
(SH RIM A TI RAM  D U LA Rl 
M N H a ) ; (a( No, Sir.

(b) Docs not arise.

Revival of Small Sick Units

3566. SHRI A.T. PATIL ;
SHRI K A M A L N a T H :

Will the Minister of IND USTRY 
be pleased to refer to tlie answer to 
Unstarred Question No. 245 dated 
18th February. 19X1 regarding 
scheme to revive sick units and 
itate :

whether the tormulaison of 
l W |u ^  Mouey Sulicma for nWvkl
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of small sick units it fmaliseJ; and 
if so, broad siilient fcatm cs thereof; 
and

(b) in particular, the provisions 
tiiereof to ensure;

(i) effective management.

fii) fair allocation and distribu­
tion o f  raw material?

(ill) qualitative and quantitative 
production, and

(iv) assured marketing ?

THE M INISTER O F IN D U ST R Y  
AND LABOUR (SHRT N A R A Y A N  
DATT TIW A R U  : (a) and (b).
Mu, Sii'. Government is actively en­
gaged in tlic fiiialisutioii o f  the 
Margin Money Schcmc for revival 
o f  sick small scalc industries.

Representation by Lx-serviccmen 
AHrangabaJ (Mahir;)shtra)

of

3567. SH R l N.K. SHLJWALKAR; 
Will the Minister ot D h F E N C E  be 
pleased tu state :

(a) whether it is a fact that the 
Ex-scrvicemen t.'f Aurangabad, 
Maharashtra, by their letter dated 
17th December, 1980 have represen­
ted to Minister of State for Defence 
Tcgardinj’ the revised pension for 
the Ex-service personnel who have 
gone on pension prior to 1968;

(b)
and

i f  So , t h e  details t h e r e o f  ;

(c) the action Government 
taken or propose to take ?

have

THE M IN ISTER Of STAl E IN  
THE M IN ISTR Y  O F D EFEN CE 
(SHRI SHIVRAJ V. P A T IU  :
(a) 1 here is no record o f  such a
representation having bi;en receivtti.

(b) D oes no t arise.
(c) L>ooi Bot uiM .

I ’ r o j j e s s  m a d e  i n  r c d u c i i o n  o f  I n t e r i m  
R ( . - l ie f  a n d  n o n - p a y m e n t  ( . f  l l o n u s

356S. SHRl N.K. SHHJWALKAR: 
Will (he ^1inisiter o f  D E FEN C E be 
pleased to refer to the reply E'^en 
to Unstiirrect Question No. 1215 
dated 25th rcb ru m y , 19X1 re : 
M emorandum regarding rcdiiction 
o f  interim relief and non-payment 
of bonus and st;ite :

. ( a )  t h e  p r o g r e s s  m a d e  d u r in g !  
l a s t  four m o n t h s  w i th  r e s p e c t  t o  t h i s  
is s u e  of r e J i iC t io n  o f  in te r im  r e l i e f  
f r o m  regular payment a n d  n o n ­
p a y m e n t  of piodu'Ctivity l in k e d  
bonus to  the departmental D M T ’s 
S/o F. I .  I. .'\inbariiath (M aharash­
t r a )  : a n d

(b) if  no, substantial progress 
made so far, the reasons <if delay 
thereof?

T H E  ?.HNtSTi k  O F  STATE IN  
TH E M INISTRY O F D EFENCE 
(SHRl SHIVRAJ V, PATILl : (al 
a n d (h ) .  The matter is in an 
advanced stage of C(uisider;ition. 
Eiforts aie being m ade to issue 
final orders as early as possible.

Representation for CSAI), Bombay

3569. SHRl N.K. SHLJW ALKAR : 
SHRI DAYA RAM 
S H A K Y A :

Will the Minister of LABOUR be 
pleased to refer to reply given to 
Unstarred Question No- 5037 on 
25th March, 198!, regarding repre­
sentation from CSAD, Bombay and 
state ;

(a) whether the allotment rules 
have since been amended ;

(b) if so, the details thereof : and

(c") * if not, whcD, tlic said amend- 
m e o u  would be finalised 7




